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AN THE CENTRAL ADMINISTRATIVE TRIBUNAL

T . NEW DELHI

O.A.No. 160 eof 198¢
"X No. '
DATE OF DECISION_ 13th May 19386
Shri Champat Singh Petitioner
Shri Sant Lal Advocate for the Petitioner(s)
| Versus

Union ef India Respondent
Mrs., Raj Kumari Chepra ___Advocate for the Respondent(s)

.CORAM :-

;=

‘The Ho’ble Mr. S,P MUKERJI, Member

" The Hon’ble Mr. H.P.BAGCHI, Judicial Member

\

. 1. Whether Reporters of local papers may be allowed to see the Judgement ? Y

2. To be referred to the Reporter or not MW

3. Whether their Lordghips wish to see the fair copy of the Judgement ? yo
JUDGMENT 3 o
‘ The apﬁlicant has come up underSectien 19
of the Administfative Tribunals Act praying that the
date of birth indicated in the service recerds sheuld
be corrected from 155‘7.-1928 to 7.7+,1929 en the basis
of his school leaving certificate and that he sheuld

o be retained in service till 31,7,1987 when he would
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be completing 58 years of age. The brief facts of
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. the case which are not in dispute are as fcllews:

\

2. The petitiener entered the Class-IV service

en 25.6%1948 when he indicate his age as abeut 20 years

en the basis ef which the respondents recerded his
date of birth as 1,7.1928, On 29%7@1950, the
respondents asked the applicant to produce documentary
preof of age and educétionél qualifications and
apcerdingly the applicant submitted the Scheel
Leaving,Ceriificate in eriginal which is new with

the respondents. In the Scheol leaving Certificate_
the date of birth recorded was 7477519295 Theugh the
number '9' is ovetwritten the year of birth writtenl
in words é§-Nineteen'hundred and twenty nine is net
everwiittenﬁiWhén the petitiener wanted to finally
withdraw, his contributions frem the GPF and filled
his date of superannuatien as 757%1987, the Acceuntant
teold ﬁgﬁig%-pér recerds his date of superannuatioﬁ
was 15771986, His app}ication dated 267451984 te

the Post Master, New Delhi for correction of his

date of birth was ré&écted? His further representation

and appeal were alse rejected%‘Accérding te the

' re5péndénts;zthe'date of birth in the service recerds

was entered at the instance of the applicant
duly supported by a Hedical Certificate and the
applicant had verified the date of.birih on the
service recerd on 13¥751956 and S§B?ﬂ9611 The

petitioner was asked te ﬁr@duCe documentary proof
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@f his educatienal qualificatien in 1950 and it

‘had nething te do with further verificatien of

the date of birth entered in the service recerd;
According te the respondents, the petitiener
cannot challenge the entry made .in the service

records 30 years after he had accepted the same.

3 We have heard the arguments of the
learned counsel for both- the parties and gone
threugh the documents cleseiyf For the follewing
reasons we feel that the petitiener is fully
justified in claiming cerrection on the wreng date

ef birth entered in the service recerds:

(a) The petitiener had not declared his

date of birth as LJ751928 at the

time ef entry in service on 25,6,1948
He had admittedly indicated his age

as 20 years and en that‘basis the
respondents entered his date ef birth
as 1.751928, by going back 20 years

frem the date of his appointment?

(b) On 207751950, the respondents themselves

asked the applicant to produce documentary
proof of age and educatienal qualificatiensi
The learned counsel for the }espandents'.
argument that this enquiry was made

because the applicant was being censidered
for promeotion as a Pest Master frem the

post of a Packer, is net cenvincing
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because admittedly the applicant had
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beenvpromoted as/temporary Post Master
earlier'on 103541950 whereas the quéry
about his date of birth was made on
205751950, We have examined the document
through which the query was raised and
it reads as follews:

"Decumentary préof-of'age and edu-

_datienal gualificatiens:

Kindly ebtain and submit preof
of date of birth and educational
qualifications immediatelys The
enclesed declaratioen may alse be
get signed by Shri Champak Singh,
temporary Pest Master attached to
you and return early,*

The abeve clearly shews that the applicant

had already been warking.és_temperary

Post Master and the query cannet be fer

considering him fer that pest, The heading

of the document alse indicates that the
= documentary proéf was needed not enly

for the educatienal qualification but

ey alse fér his date of births Therefore,

the reséondents»thgmselves-had net accepted
the date of birth entered as 1,7+/1928 in
" the service recordsy
(c) The applicant duly submitted the eriginal
of the School Leaving'Certifiéate shortly
after he received the query in July, 19505'
He have examined the eriginal ef the
| | ' School Leaving Certificate where the date

of birth is giveafin words as well as figuresy

o
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Thoughﬂthere is some everwiring ef
figures, the year given in words is
“indicated as Twenty nine and seems to
be génuine; The Scheol Leaving Certificate
being the mest autheritative decument about
the date of b;rth and having been preduced
two years after the applicant?s appointment,
has te be given'overwheiming impertance in
, the matter of fixing the date ef birth¥
() It is admitted that the School Leaving

- Certificate was verified en the spot by

the Inspecting Pest Office and feund te
be correct. The fellewing extract frem
Pest Master, New Deihi's repert te the
Pest Master{General) given in Novémper,-
1985 is relevant:- |

"A perusal ef the P/F of the official
-shews that SPM Karoel Bagh vide
his letter Ne,BX/Champat Singh
dated 2645751950 addressed to SPM
Kingsway Camp P.O, to collect age
certificate frem Shri Champet Singhy
In response to this letter a duplicate
cepy of the school Leaving Certificate
. was ferwarded by SPM Kingsway Camp _
' P.O, The said copy ef the certificate
shewing the date eof birth as T7u7:1929
is lying in P/File ef the efficial
though the figure 29 appears te have
been corrected er ever-written, ne
actien seéms to have been taken by the
said offices fer verificatieng Hewever,
. the certificate was get verified threugh
, ' I.P,0, Shamli Sub-Divisien vide letter
: ’ No ;A/Kairana dated 22,2,1985,"

(e} It is true that the applicant had appended
his signature on the first page ef the
Service Beok in 1956 and 1961 but after

1961 the Service Beok was never shewn
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nen=Matriculate, the petitiener cannot
be pinned down threugh éignature in
the wreng date of birth recorded in the
Service Books Censidering that in 1950
he had been asked to produce the documentary
preof and he had preduced the Schoel Leaving
Certificate, he can be reasonably presumed
té have been under the impressien that the
wreng date ef birth entered in the Sexrvice
records would be corrected especially when |
he did not care anything to the centrary after
he had submitted the Scheel Leaving Certificate":‘
(f) By the same token, the applicant cannet
be deemed te have slept ever the wreng
date ef birth fer 30 years. He had done
his part ef the Chapter in éroducing and
submitting the eriginal ef the Sch-eol
Leaving Certificate twe years after his
entry and en the asking ef his empleyers,
Since he did not fear anything te the
contrary he caﬁ be deemed-to have been
undexr genuine imﬁression'that his Qate.of
birth has been correcteds
4, Fer the aferesaid cegenf reasons and
facts and circumstances of the case, we find caﬁsi—
derable merit in the applicatieh and allow4the same,

Accordingly, the respondents are directed to cerrect
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the date ef birth in the applicant's service
records en the basis ef the date of birth

entered in the Scheol Leaving Certificate within

ene month, and to recken the date of superanhuation
of the applicant on that basis, All ether conse=

questial benefits should accrue te the applicant

withoeut let and hinderance. In thé circumstances

of th @, there will be no order as te cestsi
(HP, 3, S8 (S«PWMUKERJI)
JUDIC : MEMBER



